
 

Cr. Case No.5284071/2016
STATE Vs. Udaipal
FIR NO. 291/2007
PS Alipur

23.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 06.08.2020. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  23.06.2020



 

Cr. Case No.5285002/2016
STATE Vs.  Rajpal
FIR NO. 312/2013
PS Alipur

23.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 12.10.2020. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  23.06.2020



 

Cr. Case No.699/2019
STATE Vs. Ajay Yadav Etc. 
DD NO.7A, dated 30.01.2018
PS Alipur

23.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 13.10.2020. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  23.06.2020



FIR No. 98/2020
u/S : 188 IPC
PS : Alipur 
State Vs. Tersam Jain

23.06.2020

  Fresh charge sheet filed. It be checked and registered. 

Present:  Ld. APP for State.
 Accused Tersam Jain is stated to be in police bail but not present  

today. 

  File perused. 

A perusal of the charge sheet reveals that the material available

on record  is  prima  facie  sufficient  to  proceed  against  the  accused for  the

alleged  commission  of  offence  punishable  under  section  188  of  IPC.

Accordingly I take cognizance of the said offence u/s  190 of CrPC

 Issue summons to the accused alongwith notice to his   surety

through IO, returnable on 15.10.2020. 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 23.06.2020



FIR No.105/2020
u/S : 188 IPC
PS : Alipur 
State Vs. Sajjan

23.06.2020

  Fresh charge sheet filed. It be checked and registered. 

Present:  Ld. APP for State.
 Accused Sajjan is stated to be in police bail but not present today.
                      
  File perused. 

A perusal of the charge sheet reveals that the material available

on record  is  prima  facie  sufficient  to  proceed  against  the  accused for  the

alleged  commission  of  offence  punishable  under  section  188  of  IPC.

Accordingly I take cognizance of the said offence u/s  190 of CrPC

 Issue summons to the accused alongwith notice to his   surety

through IO, returnable on 15.10.2020. 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 23.06.2020



FIR No. 168/2020
u/S : 188 IPC
PS : Alipur 
State Vs. Shahid Khan 

23.06.2020

  Fresh charge sheet filed. It be checked and registered. 

Present:  Ld. APP for State.
 Accused Shahid Khan is stated to be in police bail but not present

today. 

 File perused. 

 A perusal of the charge sheet reveals that the material available

on record  is  prima  facie  sufficient  to  proceed  against  the  accused for  the

alleged  commission  of  offence  punishable  under  section  188  of  IPC.

Accordingly I take cognizance of the said offence u/s  190 of CrPC

 Issue summons to the accused alongwith notice to his   surety

through IO, returnable on 15.10.2020. 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 23.06.2020



FIR No. 98/2020
u/S : 188 IPC
PS : Alipur 
State Vs. Tersam Jain

23.06.2020

  Fresh charge sheet filed. It be checked and registered. 

Present:  Ld. APP for State.
 Accused Tersam Jain is stated to be in police bail but not present  

today. 
 
  File perused. 

A perusal of the charge sheet reveals that the material available

on record  is  prima  facie  sufficient  to  proceed  against  the  accused for  the

alleged  commission  of  offence  punishable  under  section  188  of  IPC.

Accordingly I take cognizance of the said offence u/s  190 of CrPC

 Issue summons to the accused alongwith notice to his   surety

through IO, returnable on 15.10.2020. 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 23.06.2020



EFIR No.1371/2020
PS :Alipur
u/s 379/411 of IPC
State Vs. Prem Chand

23.06.2020

 Proceedings in the present matter have been conducted through 
Video Conferencing with the consent of the parties
  
 File taken up today on an application U/s 437 Cr.P.C for grant of
interim bail / bail filed on behalf of accused, namely, Prem Chand

Present: Sh. Abhishek Rana, Ld. APP for State.

 Sh. R. Ramachandran, Ld. Legal Aid Counsel for the accused   
Prem Chand.

                   Reply filed by the IO  through whatsapp / email has  been perused.

 The bail order  dated 17.05.2020   passed by the learned duty MM

is already annexed with the reply of the IO to the present application. A perusal

of  the  same  reveals  that  bail  has  already  been  granted  to  the  present

applicant/ accused on furnishing personal bond in the sum of Rs15,000/- with

one surety in the like amount vide order dated 17.05.2020.

 Application of the accused / applicant is therefore infructuous and

stands dismissed. 

 Copy of this order be uploaded on website / be sent to the email

id / Whats App number of the counsel for the applicant.  

         (JASJEET KAUR) 
           CMM (North): Rohini / 23.06.2020
 

 



FIR No.0000100/2019
PS :Alipur
u/s 379/411 of IPC
State Vs. Harish Kumar

23.06.2020

 Proceedings in the present matter have been conducted through
Video Conferencing with the consent of the parties
  
 File taken up today on an application U/s 437 Cr.P.C for grant of
interim bail / bail filed on behalf of accused, namely, Harish Kumar

Present: Sh. Abhishek Rana, Ld. APP for State.
 Sh. R. Ramachandran, Ld. Legal Aid Counsel for the  

 accused  Harish Kumar.

 Reply filed by the IO through whatsapp / email has been perused

Arguments heard. Record perused.

Learned counsel for the accused submits that the accused has

been falsely implicated in the present matter and is a law abiding and peace

loving citizen of India and he belongs to a respectable family. Besides, it has

been further submitted that accused is the sole bread earner of his family and

has  been  falsely  implicated  in  the  present  case.  With  these  submissions,

learned counsel for the accused prays that the accused may be admitted to

bail. 

Per  contra,  ld.  APP  for  State  has  strongly  opposed  the  bail

application  stating  that  the  allegations  against  the  accused  are  serious  in

nature  and  if  enlarged  on  bail,  the  accused  would  again  indulge  in  the

commission of similar offences.

I  have  considered  the  rival  submissions  of  the  parties  and

perused the charge sheet. 

 As per the charge sheet,  the stolen case property has already

been recovered from the possession of the accused and accused is no longer

required for any custodial interrogation as the investigation qua the accused

has  been  completed  and  has  culminated  into  a  charge  sheet  which  has



already  been  duly  filed  against  the  accused.  Also,  no  further  recovery  is

supposed to be effected from the possession of the accused.

 In the case in hand as such no fruitful purpose would be served

by keeping the accused in  judicial  custody.  Hence,  the accused is  hereby

admitted to bail on furnishing personal bond in the sum of Rs.25,000/- with one

surety in the like amount subject to the conditions that:-

 The accused shall appear in the court or before the IO as and

when directed and shall not commit an offence similar to the offence of which

he is an accused, or suspected of having committed.

 The accused shall not directly or indirectly make any inducement,

threat or promise to any person acquainted with the facts of the case so as to

dissuade him/her from disclosing such facts to the court.

 The  accused  shall  also  not  tamper  with  the  evidence  in  any

manner.

 Bail application, therefore stands disposed of accordingly.

  Copy of this order be uploaded on website / be sent to the email

id / Whats App number of the counsel for the applicant. 

          (JASJEET KAUR) 
           CMM (North): Rohini / 23.06.2020


